g gEar doé0-40

29 HTH 1946 (2M0)
(0 9<HT 125) YAl SIS}, 18 BIa3 2025

TR fasra vd smar faumr

SIBG R
17 HNANI 2025

feerR Y—wwer (fa sk fAem) (@eas) fremadh, 2025
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(1)  uE fFromEe ErR g—wwer (e &k faem) (demed) FraHmEe, 2025 &8
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2. fErR —wwar (Afaa &R faem) fFrmEe, 2017 & adaH FRE—10(1) &A1Y
fraA—10(1) & fraa uforenfia far Smar € —
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3. feEr y—wwer (Rfgee iR faem) fFemmaen, 2017 @ A9 9t Urgems germad grd) <& |
feR—=TISauTa @ IRy 9,
Iofld HAR Harq,
I Afaa|

The 17" February 2025
Bihar Real Estate (Regulation and Development) (Amendment) Rules, 2024
No.-09 / Fofdo(RER A—T-aHTdei)—06 / 2024—1813 / UD&HD—Real Estate (Regulation
and Development) Act, 2016 is notified by the Gol. In exercise of the powers conferred by
section 84 and in pursuance of sub-clause (iv) of clause (g) of section 2 of the Real Estate
(Regulation and Development) Act, 2016 of Government of India (16 of 2016), the State
Government, hereby makes the following rules, namely:
1. Short title and Commencement:—
(1) This rule may be called the Bihar Real Estate (Regulation and
Development) (Amendment) Rule, 2024.
(2) It shall be applicable to the whole State of Bihar.
(3) It shall come into force on the date of their publication in the Official
Gazette.
2. Rule-8 mentioned under Rule- 10(1) of Bihar Real Estate (Regulation and
Development) Rules, 2017 is hereby replaced by new Rule — 10(1) as follows :
"10. Grant of registration to the real estate agent-
(1) On receipt of the application under rule 9, the Authority shall within
a period of thirty days either grant registration to the real estate agent
or reject the application, as the case may be;

Provided that the Authority may grant an opportunity to the real estate
agent to rectify the defects in the application within such time period as may be
specified by it."

3. Rest provisions of Bihar Real Estate (Regulation and Development) Rules, 2017
shall remain as it is.
By Order of the Governor of Bihar,
RAJIV KUMAR SHRIVASTAYV,
Additional Secretary.
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